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tion Cooperatives and private dealers also held 
certain quantities of fertilisers in stocks, the 
exact value of which is not readily available. 

(c) Government of India have written to the 
State Government to review the fertiliser 
distribution system existing in the State and 
the credit needs of the farmers and 
distributions. It is understood that the State 
Government have already introduced certain 
relaxations in their distribution system. The 
State Government have, however, intimated 
that the position of the off take of fertilisers 
has improved in the State during the past two 
weeks. 

Delhi Education Act 

1706. SHRI N. G. GORAY: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased to 
state: 

(a) whether it is a fact that a number of 
Government aided schools in Delhi have filed 
a writ petition in the Delhi High Court 
challenging the Delhi Education Act and Rules 
made thereunder; 

(b) if so, the names of those schools; 
(c) whether these schools have suspended 

payment of salaries to theii staff pending 
decision of the Court; and 

(d) the steps taken by Government to 
ensure regular payment to the staff working in 
these schools? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI D. P. 
YADAV):   (a) Yes, Sir. 

(b) A statement is attached. 
(c) According to the information furnished, 

by Delhi Administration, these schools have 
not suspended payment of salaries to their 
staff. However, they have refused to accept 
the procedure of payment of salaries, etc. as 
prescribed by the Delhi Administration in 
their Notification dated  the 29th  October,   
1974. 

(d) In respect of the writ petitions filed by 
the managements of a few schools, the Delhi 
High Court has directed ihat the cheques of 
the grant in-aid may now be sent as before. 
The Petitioner shall utilise    this    amount 
only 

for payment of the salary of staft and teachers 
and that all payments will be duly, regularly 
and punctually made and the statements of 
such payments shall be made and furnished 
supported by an affidavit to the Delhi 
Administration latest by the 15th of each 
month. According the Delhi Administration is 
giving grant-in-aid to these schools "on the 
basis of the old pattern and procedure with a 
view to ensuring the payment of salaries to the 
staff. 
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Preservation of Qutab and Ajanta 

1707. DR. Z. A. AHMAD : Will the 
Minister of EDUCATION, SOCIAL 
WELFARE     AND      CULTURE    be 
pleased to state: 

(a) whether it is a fact that United Nations 
Educational, Scientific and Cultural 
Organisation is raising funds to save Qutab 
and Ajanta caves; 

(b) what steps Government propose fo take 
to preserve these historical monuments; and 

(c) what is the amount required for the 
purpose? 

 


